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The House met at eleven of the
clock Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

Resignation by the Chairman, Minori-
ties Commission

*91.SHRI =~ DEVENDRANATH
DWIVEDLf
SHRI BIPINPAL DAS:

SHRI BISHAMBHAR NATH
PANDE:

NARASINGHA PRASAD
NANDA:

SHRI VIREN J. SHAH;

Will the Minister of HOME AFFAIRS
be pleased to state:

SHRI

(a) whether it is a fact that the
Chairman and a member of the Minori-
ties Commission have resigned;

(b) if so, what are the reasons
therefor; and

(c) what is Government's reaction
thereto?
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(@) to (¢) In a lette or of 9th May,
jointly signed by Shri M. R. Masani
and Shri V. V. John, they referred to
the announcement made on 4th May
* in Parliament by the Education Min-
ister about the introduction of a Bill
to amend the Aligarh Muslim Uni-
versity Act before the end of session
then in progress and their surprise on
being ignored and Dbypassed on the
subject even after the Commission
had made a request that they should
be given an opportunity to make their
recommendations to Government be-

tThe question wag actually asked on
the floor of the House by Shri
Devendra Nath Dwivedi.

[ RAJYA SABHA |

to Questions 2

fore legislation was introduced in
Parliament. They had also referred
to the Chairman of the Commission's
earlier letter of 27th April regarding
the Commission not having office
premises, essential staff and its func-
tioning as an attached office of the
Ministry of Home Affairs. On the
same day, however, Members of the
Commission had long discussion with
the Education Minister in regard to
Aligarh Muslism University Bill
Copies of the Aligath Muslim Univer-
sity (Amendment) Bill which had
meanwhile been introduced in Parlia-
ment were also furnished to the Com-
mission. It was the considered view
of the Government that their legisla-
tive proposals in this regard could no
longer be withheld from Parliament
in the light of all other developments
which had preceded the formulation
of Government's views on the matter.
The suggestions of the Commission on
the Bill were, however, welcome. In
regard to the other matters, such as
accommodation, staff etc. efforts were
being made to meet the requirements
of the Commission. Considering all
these aspects, Shri V. V. John decided
not to resign. Shri M. R. Masani,
however, did not withdraw his resig-
nation. The Government regret these
developments.  The  Government  be-
lieve that the Minorities Commission
have an important role to play and
the misunderstanding with Shri
Masani would not affect their attitude
to the Commission.

SHRI DEVENDRA NATH DWI-
VEDI: Sir, I am horrified to find that
the hon. Minister has tried to mislead
the House and has tried to hide the facts.

SHRI KALYAN ROY: That he
usually does.

SHRI DEVENDRA NATH DWI-
VEDI: The resignation of Mr. Masani
, has sparked off a controversy which
has put the Government in a very
bad light. The manner in which he
was treated, the manner in which the
Commission has been treated and the
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circumstances  surrounding  his  resig-
nation leave one to only one conclu-
sion that this Government wanted to
appoint the Commission only as win-
dow-dressing and that they wanted to
play politics with the minorities. Sir,
Mr. Masani has said that the Govern-
ment has treated...

Mr. CHAIRMAN; Yes, but...

SHRI DEVENDRA NATH DWI-
VEDI: Sir, it is a serious matter,
let me state certain facts. Mr. Masani
Was reported as saying that the Gov-
ernment has treated the Commission
with  benign neglect and that the
Government  stopped taking any in-
terest in the Commission after it was
appointed.  After making this state-
ment, he goes on record as saying
that small, little, hindrances were put
in the functioning of the Commission,
such as—the Prime Minister did not
show him the courtesy of even ac-
knowledging two letters that he wrote
to him on behalf of the Commission,
that he was asked by the Secretary
to the Commission that he could not
treat a delegation with a cup of tea
at the India  International Centre
because it would cost Rs. 1.50 and that
it would add to the problem of infla-
tion. ..

MR. CHAIRMAN: What is in
the...

SHRI DEVENDRA NATH DWI-
VEDI; Then these are the facts.

MR. CHAIRMAN: May be facts,
but you are to put your supplemen-
tary.

SHRI DEVENDRA NATH DWI-
VEDI: 1 am coming to the question.
Is it not a fact that the Government
did not fulfil the assurances given to
Mr. Masani? The assurances  were:

(1) The  recommendations of  the
Commission will be treated with res-
pect. (2) Statutory  recognition  will

be given to the Commission. Then,
my other question is this; This is a
very  serious matter. Mr.  Dhaniklal
Mandal, the State Home  Minister,
made a statement in the Consultative
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Committee  meeting that the main
reason why Mr. Minoo Masani had
resigned wag that he was not given a
Cabinet rank. Mr. Masani ha; come
forwadd with , statement that he
never made any demand of that
nature. The Prime Minister said in
the Lok Sabha yesterday that to the
best of his knowledge Mr. Masani
did not insist on a Cabinet rank. My
question, therefore, is: Is it a fact
that Mr. Masani asked for a Cabinet
rank? If it is not, then why did Mr.
Mandal tell the Consultative Commit-
tee of the Home Ministry that the
main reason why Mr. Masani resigned
was that he had asked for a Cabinet
rank? These are my questions now
which should be answered.

THE PRIME
MORARII R,

MINISTER (SHRI
DESAI): Tbe hon-
ourable Member has made very
unwarranted  charges  against  Govern-
ment. But I am wused to them as he
has made them on several occasions
in the past. Therefore, I am not sur-
prised. But I do not know how he
can say that the Commission was ap-
pointed as an eyewash or for political
purposes. We were not compelled to
appoint the Commission. We did it
of our own volition, because we con-
sidered that that was the only way

that this question could be kept out
of any controvery and that proper
justice was done. That is why we

appointed the Commission. [ had a
meeting with Mr. Masani in the begin-
ning when he came and saw me. I
talked to him and had told him that
the Commission would be independent

but that they would have to work
through the Home Ministry for pur-
poses of  Parliament. They  cannot

work directly here. But it does not
mean that the Home Ministry is going
to control them. At any rate, there
was no attempt to do anything which
would be derogatory to the Commis-
sion in any manner. But if Mr.
Masani took umbrage for one reason
or other, what can be done? He was
given the necessary staff. He wanted
accommodation which was also given
from out of accommodation which
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But he
hired at

was immediately available.
wanted to get a house
Rs. 50,000/- a month on Ferozeshah
Road. How can Government agree to
that kind of an expenditure? And
when the first allotment of hutments
was not considered suitable by him,
it was changed and two bungalows
were given afterwards. Therefore,
all these accusations are not proper.
What 1 did not reply to him was the

letter of resignation. I have not rep-
lied to it, because he said "I am re-
signing from May 31". Why have I
to say anything to that? The resig-
nation comes into effect from May
31...

SHRI N. G. RANGA: You could

have called him over a cup of tea and
asked him to reconsider.

SHRI MORARIJI R. DESAI: Why do
I have to do that? I never ask any-
one to reconsider his decision to resign.

I do not like to do that. That be-
comes a wrong procedure...
SHRI BHUPESH GUPTA: 1 hope

the Prime Minister will speak to him.
SHRI MORARIJI R. DESAIL: I do not
ask anybody to reconsider. But if he
asks me to reconsider it, I wili re-
consider it. That is a different matter
altogether. Mr. Masani never did it,
and therefore, it is not right to say
that we in any way slighted the Com-
mission or there was any intention of

doing so.
SHRI DEVENDRA NATH DWI-
VEDI: Sir, I seek your protection.

My simple question was. Is it or is it
not a fact that Mr. Mandal told the
Consultative Committee that the rea-
son why he resigned was that he was

Y 1978 ] to Questions 6
SHRI DEVENDRA NATH DWI-
VEDI: But do I not get an answer to-
this question?

MR. CHAIRMAN: You may put a
second supplementary.

SHRI MORARJI R. DESALI It is
wrong on his part to say all sorts of
things. The question of Cabinet rank

does not arise. Thatis all I said.

SHRI DEVENDRA NATH DWI-
VEDI: Before I put the second supple-
mentary, let me say that Shri Masani
has really written...

MR. CHAIRMAN: That is all right.
Now you put your supplementary.

SHRI DEVENDRA NATH DWI-
BEDI: The Prime Minister says he
has received only one letter. Shri
Masani has given two dates...

MR. CHAIRMAN; He
given anything. You will
brief. Otherwise, it cannot
ed.

have
to be
cover-

might
have
be

DEVENDRA NATH DWI-
VEDI: The Prime Minister has said
that he has received only one letter
from Shri Masani. Shri Masani has
written two letters—one on 27th April
and another on 9th May—mnone of
which ha; even been acknowledged.
The Prime Minister is again mislead-
ing the House when he said...

SHRI

MORARIJI
were acknowledged.
was referred to the
ter who replied to it.

R. DESAL  They
The first letter
Education Minis

SHRI

SHRI DEVENDRA NATH DWI-
VEDI: My second supplementary is in
regard to the Aligarh Muslim Univer-
sity Bill. One of his complaints is
that he ought to have been consulted
before the Aligarh Muslim University
Bill was introduced in the Parliament.
My question is this: What were the
reasons why he was not consulted

not given a Cabinet rank? The Prime
Minister must say whether he said
it or not. If he said it, why did he
say it? The Prime Minister has not
replied to this question.

MR. CHAIRMAN: You put your

next question.

before the introduction of the Bill?
Secondly, for future will the Prime
Minister assure that on all matter*
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concerning minority communities
th, Commission will be consulted and
due consideration will be given to
their recommendations?

SHRI MORARJI R. DESAL It is
not necessary to consult the Minori-
ties Commission on every question
that the Government is considering.
If there is any important question, it
will be referred to them. Anybody
can refer to the Minorities Commis-
sion if it is found there is injustice
done. Government will certainly
give due consideration to what they
have to say. It does not mean that
the Government is bound to get their
advice always on anything which is
dealt with by them in the course of
their ordinary duties. In regard to
Aligarh Muslim  University, the ques-
tion was before the Government long
before the Commission was appoint-
ed. We were -considering it all the
while and it was conveyed to them.
Well, if he insists on it, why should
I come in his way?

oft fammeaz ara oi¥ @ ATATH
aartis o, ArgarfeEr wHew Sig
HFLT ZAT AT FIRN G ®4T T 479 4%
avare fgr gar fr argarfar &1 39
FAYer & SIfTH IAET qA A AT T
fr=re feur Smm AT IAFT g FOA
1 Wi frar s afrr ga A= W
waHs FgAr & % 07 Ferae faEa
zu, 5 A9 % foid F amfas 112
arafidi £ S Wt | 2w Al &
Fama & qafas fas 43 mEdy Wi
T ) g o7 7 fonE F qafay 0w
FL0Z FY qEafer &1 A1 FAT TG FH
fafaesr & aam & aaifas fas 28
AT BTA FNAFATH FAT |

awgl 71 arwm § gfww azfwan
w1 37 Tar 51 @ & w1T ag | gfaa
a7 & st Ay qa gy 351 ¢ 5 gg-
9 qrzArfeEr &He F 9T 0a qF
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2 F1, 3t 7% & e wdf e g
AT FUT AT FAT AT I AT FV FAH G-
FitF 21w ey ol Fva1 O wifemn
i~ xg mgwfer o fewom ®
fera, goem & fao gv Gar waw Iz
717 Argafedt sl 1 747 fr o2
IR GTAT FL AT IHAT HrewA A
B ) A1 WT WA 7 HAT T AT
ZTT, H4T A48 Frr—IFTee a§ T
wrgsfordl @ sndr far g FuTaa
# WFCET 97, a7 w1 araw fafreee
TiiwuiE F mefedr sefad F—
A dnr wifeaz & JEe § 39E
worfa® & #7 Ju w71 gl 307

SHRI MORARIJI R. DESAI: I can-
not appoint the Commission's Chair-
man in consultation with the opposi-
tion. That is not the intention at all.
But he will be appointed properly...

SHRI RAMANAND YADAV: From
the minority members of the House.

SHRI MORARIJI R. DESAL
rity members of the House? Even
that I am not prepared to do. It
cannot be done that way. That is not
the" way to do it. I do not agree to
do it. He referred to the question of
Harijans. For that a separate Com-
mission is being appointed soon. I
think it will be done in a week. We
will look after the questions relating
to Harijans and the Scheduled Castes
and Tribes. We propose to appoint
a member of the opposition as Chair-
man of the Scheduled Castes Com-
mission.

Mino-

SHRI NARASINGHA PRASAD
NANDA: May 1 know, Sir, whether
the Commission has sent any interim
report on the Aligarh Muslim Univer-
sity and without taking any notice of

the Commission's report the Govern-
ment introduced in  Parliament an
amendment to the Aligath Muslim
University  Act.  Secondly, 1 would

also like to know whether the Com-
mission recommended that the Ali-
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gath  Muslim  University must  be

treated in all respects as a minority
institution and given lull  protection
under article 30 of the Constitution.

Thirdly, I would like to know whether
the Government is prepared to place
on the Table of the House the joint
letter or letters of resignation sub-
mitted by Mr. Masani and Mr. John
and also their letters dated the 27th
April 1978. 1 want these points to be
replied to.

SHRI MORARIJI R. DESAIL: Their
Report on this issue of the Aligarh
Muslim University is being placed on
the Table of the House. So, there is
no difficulty about it. But the cor-
respondence cannot be placed before
the House.

DR. V. P. DUTT: Sir, I would Ilike
to draw your attention to the fact that
the Government has given three dif-

ferent  reasons on three different
occasions with regard to the question
being asked as to why Mr. Masani

resigned from the Chairmanship of
the Commission.! Mr. Mandal told
his  Consultative = Committee  that it

was a question of cabinet rank for
Mr. Masani. Today, Sir, he is giving
the impression that it was entirely

due to the fact that they were not
consulted about the Aligarh Muslim
University and he gives this impres-
sion in his answer. But the Prime
Minister has, in his answer, said that
the resignation was mainly because
Mr. Masani wanted a house to be
rented at Rs. 50,000 per month and
that could not be done. Therefore,
would the Government make up its
mind and tell this House clearly as to
what happened between Mr. Masani
and the Government, as to why he
resigned, and so on. We would like
to know that. That i number one.

Secondly, Sir, Mr. Masani himself
., has said that the main reason why he
resigned is not that the Commission

was being treated with benign neglect,
but the minorities of this country are
being treated with benign neglect by

the Janata Party and the Govern-
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to Questions 10

ment. Therefore, would the Govern-
ment answer this charge of Mr.
Masani that the minorities are being
treated by the Government  witto
benign neglect?

ot afs & daw Araq, #9 oF
nF FE IT A4l fagai a7 avae 3
a1 §9 a0 &, wrw aw waw 3aAr @
ITFT Iewa faar qr faaa w4t fao
AGE & 9q § g, Wawaws 2y s 9
SIS 1 § WIT AT 7719 A1 IART G
@i # ¥ | gaw foa-fom amr w5y
ITAT A7 E, 39 74 & f7aw § §oF
F¥ama e 41 qr Feraafer w92
¥ | 7z fFdr 4w T 3a57 999 a0
g faaifs fMag wer fv 3 #3592
fafarzs #1291t e 4 w7 34T 7
frmr gafad gefrer frar &1 99 2aw
far gz & 8% 99 ov =1 oar orgfaw
& e ar | #Y oF-0F 7% 972
famgart %1 faar ar st s9% Harim
HIT w2z § g
DR. V. P. DUTT: Every day they

are shifting their stand.

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB: Sir, I want to
put a question.

MR. CHAIRMAN: Yes, Mr. Yadav.
Everybody in this line cannot get a
chance for every question.

SHRI JAGJIT SINGH
Sir, I also raised my hand.

ANAND:

DR. RAFIQ ZAKARIA: Sir, the
minority Members of the House may
also be given some chance.

MR. CHAIRMAN: Yes, Mr. Yadav.
You put your question.
oY TR NEF ¢ T FWIT Y

aerelsl F1 gafams a9 & fad
Y FY awT S Fiww &7 ) ofFwT
fog ag & wEafer Fafadr &
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oy Y FEE A AT HIAT &
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o afrr @@ dEw o wEEd, q
Tl 3 AT T AT A AT 7S,
e form i amegei #7 AT HTAA T
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st affs A« dew TG SAT
g war ST A % T g .
(Interruptions) Sgl a% iﬂ'ﬂ' a0
7w & o e A1 EfEEE T
STETTRE en 3§ fan—ad aF
arfearite i faer w81 aar T, A 99T
&Y gy § OF AR AHEHE
faer qiferuriiz F7 EAET AWW A OSATAT
sfl AR Q1EE . w4 qF STA0
st 7
st qfe are qew: 0T FAT I
FOrT W AT AAT L
(Interruptions)
MR. CHAIRMAN: He
you are not hearing.
wit afas s dEs . 01T 5E a%
Aratr ar &, wHYAT B A WGATHA
faat war § fr vaa se T ¥ fag
forr wfawrfort #7 se gt 7%
gys Prar s, (Interruptions)
..o s A Al |

said this. But

DR. RAFIQ ZAKARIA: I
concerned  with the resignation
Masani or the circumstances in
he resigned. His appointment
particularly ~ welcomed by  the
pal minorities. My question to
Prime Minister, therefore, is:
appointment of the Next
will  he take  good
that he is a person
the fullest confidence
minorities? Secondly,
remember aright, during
speeches the Prime
given two assurances to
ties in regard to this
One, that it would be a
commission. Two, that its
mendations  shall be binding
Government. In fact, Sir, 1
ber very distinctly that  these
ments of the Prime Minister
created a new hope among the
rities. And I wiH not be wrong in

am not
of  Mr.
which
was not
princi-
the

In the
Chairman,

care to see
who enjoys
of the
Sir, if 1
his election
Minister had
the minori-
Commission.
statutory
recom-
on the
remem-
state-
had
mino-
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saying that these statements of the
Prime Minister went a long way in
winning an overwhelming vote of the
minority community, or of the mino-
rities.  Therefore, Sir, the  question
that I would like to ask the Prime
Minister is whether he will go into
the question of making the Minorities
Commission statutory or not and the
recommendations  of  this Commission
shall be made binding because it is in
that respect that this Commission dif-
fers from all the Commissions and all
the assurances that were given.

SHRI MORARIJI R. DESAIL Sir, we
will ~certainly see that the appoint-
ment of the Chairman is made in such
a manner that it will not be a matter
of controversy. The assurance relates
not to all the opinions of the Mino-
rities Commission, but it relates to
the specific grievances of the mino-
rity communities. [ have said that
only in those cases their opinions will
be binding on us and we stick to that
assurance. It will be made a statu-
tory body in this very sense.

(Interruptions)

MR. CHAIRMAN: How can all get
a chance at the same time? 1 can
give time block-wise. Mr. Maurya,
please don’t try to pass remarks with-
out observing correctly.

H diwow a0 gaafa S,
ATAATT TS WAT AFRA § WA T
FHEr # o1 2eifz faar 39w
faez< yaTAT qTE9 FT 0F 99 & AR
TR 8-7-78 F waAre ¥ I faar
& o IwH A AT W@
1 S5 frar & 9K w31 2 5 S
ey wEYe W7 o 3 & srava fzar
TEqA T TN RE

“Mr. D. N. Mandal, the Minister,
while addressing the Consultative
Committee of the Members of Par-
liament for the Home Ministry, is
reported to have told a ridiculous

story for which there is no basis of
what was described as the real
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reason for my
Chairman of the
mission.”

resignation as the
Minorities Com-

IFi 47 AT FIT & oy Sz § fw
HTHTL F I 19 qreare fay @ w1
fosft « srvaraT &7 afy gowre &
TEl AT | & ag s szar # fr S
f 99T el ofY & T werETRT A
@rfagds w1 F=Far s T owe
Zrar &, afea I 39% = 9rE TR
g 77 °f FvHTT F qr w7 & 73 2 )
afe wrearfedrs wfors & am & 2
wqez g1 1A & fF s sy frfag-
S0 F1 FAAN AT IT 97 FIAT IFHE-
VR XAT | T WTET FAq I g0
wfaads Fv Far 41 =T Ffore
FATH HI FIT TETT 47 | a7 F FraT
Trgar £ fr 98 F19 F19 & o
arEATfErS FH & Sada w1
Ty g faaF are ¥ drfaahs faees
TATAT + A9 9 ¥ 5 E v gwd A
& wroa T wgam & o7 w22 faar
forer 1 w72Ta 2 Femorr frar 2 a7 aqv
2 FZFAT AT A I LZTHS T T30 7

at  ofaw sw wew . #F
4% g 71 97 2 frard s wziafa
T Gar g a1 g T & frar gy
T Fga &1 5 & Gt oF £ Az
F1 FTOF F1AT & 1 guw fAh § a2
TFE FIATE | HT qaq7 FE FT97 T
a1 | #F T art favgHt w1 far a1 s
39 07 § £ A9 FY FTE0T F ATATEH
GFr HFATLH I F ¢ ¥ HY
F71 5 37 aaw a3 § & 39 fow
FreErequ wiede faer srar s |

SHRIMATI RAJINDER KAUR:
Sikhs are an important minority com-
munity. [ want to know from the
Prime Minister, why no Member from



15 Oral Answers [RAJYA SABHA ]

the  Sikh community has been includ-
ed in this Minorities Commission.

SHRI MORARIJI R. DESAI: This
Will be considered in the appoint-
ments which are now being made.

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB: 1 understand
that it has been decided by the Gov-
ernment that two Commissions  will
be appointed. One will be for the
minorities and the other for the Sche-
duled Castes. No Scheduled Castes
Commission has been appointed so
far. May I know when that commis-
sion is going to be appointed? I
have one more submission to make.
So long as they do not appoint a
Commission for the Scheduled Castes
let the Minorities Commission look
after' the interests of the Harijans.
May 1 know from the Prime Minister
whether he will consider my sugges-
tion that this Minorities Commission
should look after the interests of the
Ha-ijjans? No commission has been
appointed for the Harijans so far.

st afrs ore dew : gow A o
T Tqz w2 faar & fF aiter & g oAb
1 qom feam s )

B opee o JW—alo preps
I L T L e
Uty g K TS g RS
P29y e o5 Gl A yae
(R JPCo JEPYV P IR S
"W o e el et e 0
a5 (M ol S Jlhe gRiae | gpe

to Questions 16
ol of o W & 2 o Sy w2
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el g0 &y - e B oy

oSSt S o e
B 5l e G K et
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3 & arligd of s pe )l 19
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LRy o digyls Cile - 2 LS 35)7 ,5
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"The facts about this particular
matter are as follows: At the meet-
ing of the Commission held in Delhi
from the 20th to the 23rd March,
the Secretary of the Commission,
Mr. Sankaran Nair, mentioned to
the  Commission that the Home
Ministry was considering the ques-
tion of protocol and what status
should be given to the Chairman
and Members of the Commission.
My comment on this was that we
were not at all interested in proto-
col or status."

W&Mm ‘i M, é w&n d‘iﬂ’b
of el oot & yRuke oy gRune
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€ Juyy slpoe &F 2 S oyl
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LI“-SLIJ :ug] LYJ” I-..;I d,i.d.- ,‘
G S-S el S 4
M S S S Lo e S
et KK 5y o
"You similarly sought to create
prejudice  against the  Commission
and myself by wrongly alleging
keenness on the part of the Com-
mission on renting the house at
Ferozeshah Road on a rental of

Rs. 50,000/-. First of all the figure
given by you is not correct "

& &S A & daie 8 A8 o yane

L W &S g &kl (L @l
3y il g gl Gl R 146
aglar gl S Mo e (pl - e
op ol & g ale yRude
Dl ¥y 2 gali @y gt B oylule
shane 3yl akaa = KigyS JlyS Ugo
CW N QY LI ET I I gt
Ryt plase = 2 pae L5 NS
hesS HWhe o cluks S et
- 2 LS @y Kl 2 LS y3als J
WheyS Sl gae Byl ol s
Ly -2 8 S Al S
&S o sl W 4 S 2g
Al P sy e
B gkl g gl Ol S
ut & e wle Sl Jils U
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to Questions 18

Bygty g5 Regybint ploe 858 S
-utd R Kl ) e elle
Gl €l pen ekl e g5 &
- Jala Ule
o0 &ag mgwa guadl o FaTdA
qrza TaRF 7 K ag qzenr E oo fx
g fafaedt a7 Fazfza #0921 =
At JeaT oA § 28 Ata 1 fag
UF FrawTwaaz fzg T920 71 Gifzy
41 & oft 3ah Atz 901 & faezs wozg
71 gz frars B ooz 7ara zea &
vaar a1 f arfae e afqarz a=
faezz garT 7 Wanqas frar 1 w7
7z fezviz w7 az 21 117 Ffaard
AT I 72T 4 0F AT H a9z # TF g
FETH ATGAL 50 FATTF & FTAFT |
At ag 21 FFrardr gar g gafao wgi
F T 1T FT AT ¢ Iz 727 5
7@t | ag 1T 9w 2 5 99 20 #ie
30 AT¥r F 9AUZT F T73T A aq79
fear otz 72 799 wa3, 79 F wg
BRI | WA IAH AT 9T TR w5y
frar | gwrdr ag 2o 741 v g9 394y
TF F AN FOET 12 A
AT aGHT 7 0% g7 frar g e wifagq
st & waafas azeal 511 @ gy 3
T T 57 AT w1 AW Frar g,
TZT HE T8 T q797040 2 (98% g g
T TEd § —

"The facts about this particular
matter are as follows: At the meet-
ing of the Commission held in Delhi
from the 20th to the 23rd March,
the Secretary of the Commission,
Mr. Sankaran Nair, mentioned to
the  Commission that the Home
Ministry was considering the ques-
tion of protocol and what status
should be given to the Chairman
and Members of the Commission.
My comment on this was that we

were not at all interested in proto-
col or status."

f{] Devanagri Transliteration.
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TAET WL THEAATT S | T a0 &
aw % T F fg=fadr & faeey arew
fafezz A sirgmama #r a2 f
50 FATTETS FTAFTT 18T o | FhET
FEH 12 am & @y F 9T 43
far 2 fs w7 50 gamear A afew
25 FAT T T2 FT U OWT GET F
werer %1 fafready s a9 ooy grafer
§ &5 fanarse fram) oF wwTTSTEI
77 frar war wgwmfan & fag gafao
77 faay &—

"You
prejudice
and myself by
keenness on
mission on
Ferozeshah Road on
Rs. 50,000/-. First of all the
given by you is not correct...........co.c......

T T 1 wHFHE 4 & oAy am
faeger waa & Y o gearw FATAT TAT
fqeaT wamdl X AT T SFTTHCA 8 |

IR g g ¥ T gAY 9TEA
fafreee arza fad o v fufaed

F1 AT OYE FrEAT § 7 HIT AT A7

ot | 97 5 3En favee woer w1

TR AT A TAE W E TE TAT TF T80

% | fery gfafadr nez & faafaq 4

wTzAE FAOA A o FAre e 2

Al feré wr g #r ¥ fE A

sreAIfeET 33z A7 fawtfon g 7

zadr o7 a7 & B ag 3aar &3 A

g fr 3o agw 1A wnfgn 5 %9 T o

grp-raarae feewwe wF 9T g

aifgg | z9% a9 § gz &t FFw &
nfew gATafaz &7 foard grad &

WMoY AT FEF | qg AT AT I B
gowT srang faaar wifge 1)

SHRI S. W. DHABE: We all sup-
port that there should be a discussion
on this. Let there be a Half-an-Hour
discussion,

similarly ~ sought to.
against  the

wrongly

renting  the

create
Commission
alleging
the part of the Com-
house at
a rental of
figure

[ RAJYA SABHA ]

to Questions 20

oft affe e dew . wEET A=A
¥ 9Zq qT T vEA ¥ AL F oy
WA qFET 7 agr & g4 AAr oy
T grmwe fer & B owafom Ay
at fule & a7 waw & gz qv v
STAAY | WET A TATHTT AT awEreT
g q@ AR F TEw 9T W8 TEr
WOTAT | WY AT & Aees 0o
HIAAT FTEH F g 3% A7 ° #9
wedazor 3 faar &

L gl m"‘“"‘d”"

RESILLECST SIS T TR RS N B
prme @l LS - S el
-7 Bl oe adyy K Wl &5 2

?[*iﬂ' fuz AEHT ENT‘& © 9TER
iz § @ “fevdr grsde” &
AFFET § | AT Ug A wEy ¢ fw
TAFT 22 50 TFH: 41 7]

SHRI DINESH GOSWAMI:  We
have taken so much time. It is
depriving other Members of the right
to put questions, because 30 questions
have been listed (Interrup-
tions)

¢lx

T LI VEN [ VO

ot daz wgww gradY : T a7
gre-o-anar feewww giar wifgd)
MR. CHAIRMAN: Itis more than
half an hour.

ool Wl 0 gedlo dunl Sae gyt
”TE,J ila » U"' s 2 & s
(Interruptions) - Jaly Uys 2kl

F[=7 fu wEgwE gt © s wew
aaar ¢ f& w9 gregwamEe

feemor 2T =rfgdr 1]

+[ 1 Devanagri Transliteration.
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ot g =z |1 a8 a5 @ @
fr areifedt safom &1 weasy ST
fe #% w31 9 w1 g9 g4 ST
741 a7 o o svafaE e g
wifg7 | wa FEfad w1 wend EA
A1 TE H I AW F TSI TG
§ ST w7 3Aa gfezwor 179
Ar @31 | & g wgAr wmgar 2 @
AT gW H o o o E o e
A Ff7E &1 Fa@ g oW 7 WAl
@t &1 %1€ wara 2 fas wma Toar
£ AR & gHIY F O§edud w7

Fara g | Iafan & waig AT S &

WAAT STEar § Ag ara ar weE G
ngaifvEr FFgfAEr a1 A
dfa T FF ITW TMA 97

e [0

® OAl THT® Y=EAT § &N TEq
ST AAIET AT TH HIH 2 WL

fomat 7 z97 & a1 maw

4
3 Al

T H, TAY K

FarAl w7

SHRI MORARIJI R. DESAIL: This is
a suggestion. Theoretically, it is all

right but practically it is full of dis-
advantages.
Proposal for a special court to try

Shrimati Indira Gandhi.
*92. SHRI PRAKASH

MEHROTRA:

SHRIMATI LEELA DAMO-

DARA MENON:

SHRIMATI HAMIDA HABIB-
ULLAH:

SHRI SAWAISINGH SISODIA:

SHRI DINESH GOSWAMI:

Will the Minister of HOME AFFAIRS
be pleased to state:

Government have re-
memorandum  protesting
reported move

(a) whether
ceived  any
against Government's

[20JULY 1978 ]

actually  asked
House by Shri

tThe question was
on the floor of the
Prakash Mehrotra.

to Questions 22

to appoint a special court to try Shri-
mati Indira Gandhi;

(b) if so, what are the points made
out therein; and

(c) what is Government's  reaction
thereto?
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (c) Yes,

Sir; the memorandum expresses con-
cern at the reported move ot Govern-
ment to appoint a special court to
try Smt. Indira Gandhi. The ques-
tion of setting up a special court to
try Smt. Gandhi is wunder the active

consideration of the Government. In
view of some doubts about the validity
of such a legislation, Government have
decided to seek the opinion of the
Supreme Court on the question of
validity —under Article 143 of the
Constitution.

SHRI PRAKASH MEHROTRA: Sir,
the Fundamental Rights guarantee to
every citizen equality before law and
equal protection f law. On the one
hand, the Janata Government ia, day
in and day out, saying that they want
to put democracy on the rail; on the
other hand, they are taking away the
democratic right of Mrs. Gandhi to
appeal before the wvarious courts by
appointing a special court for her
trial. Does it not show lack of confi-
dence in their magistracy in the first
place and is it not politically motivat-
ed with the intention of securing a
conviction by appointing a committed
judge of the nature of Shah Commis-
sion and the like?

SHRI PILOO MODY: Era of com-
mitted judges is over.

SHRI S. D. PATIL. The question is
very premature. Since the matter is

under the consideration of the Gov-
ernment and the matter is also being
referred to the Supreme Court for its

opinion, it is too early to say one way
or the other.



